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In the Court of the Subordinate Judge of Palakkad
I. P 1orF 2008

Petitioner:—K. Viswanathan s/o Krishnswamy
Mudaliar, Business, Aged 48 years
Residing at Kinathukadavu,
Pollachi Taluk, Coimbatore District,
Tamil Nadu.

Vs.

Respondents:—1. M/s. Sun Chemicals, Palakkad,
12/700, Kamandapam,
Coimbatore Road, Palakkad.

2. Dr. P V. Ravi so Viswanathan,
Aged 82 years, Partner
M/s. Sun Chemicals, Residing at
36, KPN Colony, First Street
Tiruppur, Coimbatore District,
Tamil Nadu.

3. Devaki w/o Muthuswamy,
Aged 52 years, Housewife,
West Kattayikkad,
Puravipalayam Post,
Pollachi Taluk,
Coimbatore District,

Tamil Nadu.

4. Rajalakshmi w/o Veluchami,
Aged 59 years, Door No. 29,
V. K. P. Nagar, Udumalpet,
Pollachi Taluk, Coimbatore District,
Tamil Nadu.

Whereas the petitioner has filed the above Insolvency
Petition seeking to declare Respondents 1 and 2 as
insolvent, notice is hereby given that the above petition
comes up for notice and objection on 8-8-2008. If
respondents fail to appear and file objections the matter
will be decided ex parte.

Dated this the 18th day of June 2008.

M. GoOURI SREEDHARAN,
Counsel for the Petitioner.



